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       Mr. Kaustuv P. Pathak for R.3 
        

 
O R D E R 

This is a part heard matter and most of the arguments have been completed.  
The main contention of the respondent is that due to surplus power there is no 
problem in allowing open access. The appeal is said to be infructuous by the learned 
counsel for the respondent.  The fact whether the appeal has become infructuous is to 
be got cleared by the appellant for which he wants some time.   
 
 Post this matter for further arguments on 

 
12th August, 2016. 
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